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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI.

O.A NO. 100/2024
IN THE MATTER OF:

16" AVENUE GAUR CITY 2
APARTMENT OWNERS ASSOCIATION ...APPLICANT

VERSUS

GREATER NOIDA INDUSTRIAL
DEVELOPMENT AUTHORITY & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.4 |.E. M/S GAURSONS PROMOTERS PVT. LTD. TO THE

ORIGINAL APPLICATION FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH:

That the present Original Application has been filed by the Applicant Association alleging
certain deficiencies on part of the Respondent No.4 herein i.e. M/s Gaursons Promoters
Pvt. Ltd. That the matter is pending adjudication before this Hon'ble Tribunal and is now

listed for hearing on 09.08.2024.

At the very outset, the Respondent No.4 denies each and every statement, averment,
submission and contention set forth in the Original Application filed by the Applicant to
the extent the same are contrary to and/or are inconsistent with the frue and complete
facts of the case and/or the submissions made on behalf of the Respondent No.4 in the
present Reply. The Respondent No.4 herein further humbly submits that the averments
and contentions, as stated in the Original Application under reply, may not be taken to
be deemed to have been admitted by the Respondent No.4, save and except what are

expressly and specifically admitted, and the rest may be read as fravesty of facts.

PRELIMINARY SUBMISSION:

ALLEGATIONS QUA THE SEWAGE TREATMENT PLANT:

It is imperative to mention herein that in the year 2010 the Greater Noida Industrial

Development Authority issued a letter dated 04.10.2010 informing that the treatment of
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sewage of the project proponent shall be treated in the common sewage treatment
plant of greater Noida city and other services water supply, storm water drain and
electricity shall be provided upto the plot at one point by the Authority. Copy of the letter
dated 04.10.2010 issued by Greater Noida Industrial Development Authority is marked

and annexed herewith as Annexure-R/1.

However, the authority failed to provide for the same due to which the project proponent
had to install sewage tfreatment plant of its own within the project premises. That the
answering Respondent No.4 herein had granted a work/purchase order and payments
were also made to the Original Vendor to set up a Sewage Treatment Plant (STP) of
capacity 805 KLD, though at that point of tfime the population of the residential complex

under question did not require an STP of that much capacity.

That after the installation of the STP, a Memorandum of Transfer dated 19.01.2021 was
executed between the Respondent No.4 and the Applicant Association. That by way of
the said Memorandum, the Applicant association expressed its readiness to take the
handover of maintenance of common areas and manage common areas and facilities
in and around the buildings, maintenance, security, electricity and water systems and all
other fixtures and fittings forming part or attached to the buildings and/or within the
boundary walls of GC-16™M Avenue. That therefore, by way of the said Memorandum the
aforementioned facilities were handed over to the Applicant Association. Copy of the
Memorandum of Transfer dated 19.01.2021 is marked and annexed herewith as

Annexure-R/2.

That after the execution of the Memorandum of Transfer, the common areas and facilities
in and around the buildings, maintenance, security, electricity and water systems and all
other fixtures and fittings forming part or attached to the buildings and/or within the
boundary walls of GC-16™ Avenue including the sewage treatment plant were handed
over to the Applicant Association. That after the handing over of the facilities to the
Applicant Association it was the responsibility of the Applicant Association to operate
and maintain the facilities including the Sewage Treatment Plant. That only upon
enquiring about the working of the sewage freatment plant, the Applicant Association

informed the Respondent No.4 herein that the same needs to be repaired. That
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thereafter, a meeting was held between the Respondent Promoter and the Applicant
Association. That it was decided in the meeting that the STP Plant at GC-16 will be
repaired by the Respondent Promoter and thereafter the same shall be again handed
over to the Applicant Association. It was also decided that the Applicant Association will
thereafter regularly operate and maintain the STP Plant at its own cost by engaging
professional STP O&M agency and further the Respondent Association shall not be
responsible for any liability whatsoever with respect to the STP Plant. Copy of the minutes

of meeting is marked and annexed herewith as Annexure-R/3.

That in furtherance of the aforementioned meeting held between the Applicant
Association and the Respondent Promoter herein, the Respondent Promoter awarded
the repair work of the Sewage Treatment Plant to M/s Sakshi Water Treatment Plant vide
work order dated 15.07.2023. Copy of the work order dated 15.07.2023 awarded to M/s
Sakshi Water Treatment Plant is marked and annexed herewith as Annexure-R/4. It is
pertinent to mention herein that the work order inadvertently mentions the date as

15.07.2024 however the same is in actual dated 15.07.2023.

That after the repair of the Sewage Treatment Plant was carried out, another meeting
was held on 19.10.2023 between the Applicant Associafion and the Respondent
Promoter. That during the meeting it was agreed that the STP Plant has been repaired by
promoter and that the promoter was operating and maintaining the STP Plant from the
last 15 days and would continue to do so till 22.10.2023 at its own cost. Further it was also
agreed that the plant was performing fine and from 239 October the Applicant
Association shall operate and maintain the STP Plant from any O&M Agency at its own
cost. Copy of the minutes of meeting dated 19.10.2023 is marked and annexed herewith

as Annexure-R/5.

That since the Sewage Treatment Plant was working adequately, the same was again
handed over to the Applicant Association post 22.10.2023 and hence thereafter it was
the duty of the Applicant Association to operate and maintain the same. It is submitted
that any liability for not operating and maintaining the STP is solely attributable to the
Applicant Association as the Respondent Promoter herein had duly got the STP repaired

and the same was again handed over to the Applicant Association. It is imperative to



viil.

Xi.

124

mention herein that the Joint Committee in its report dated 19.03.2024 has also
specifically stated that the Project Proponent had handed over the STP to the Applicant

Association.

That now after the filing of the status report dated 19.03.2024 by the Joint Committee
appointed by this Hon'ble Tribunal, it has come out that an additional STP of capacity
576 KLD is required to be set up by the Respondent Promoter. That without disputing the
said observation at this stage, the answering Respondent No.4 has already placed an
order for setting up of an additional STP having capacity 576 KLD. Copy of the work order
placed for setting up of an additional capacity is marked and annexed herewith as

Annexure-R/6.

That the Respondent Promoter post the recommendation of the Joint Committee, had
been in constant contact with the Applicant Association for allocation of designated
space for the STP installation. However, the Applicant Association kept on delaying the
installation of additional STP for a considerable time period due to internal conflicts
between the association. That constrained by the delay on part of the Applicant
Association, the Respondent No.4 herein vide letter dated 06.06.2024 gave a final notice
to the Applicant Association to amicably resolve the issue and facilitate the fimely
completion of the STP installation. Copy of the letter dated 06.06.2024 issued by the
Respondent No.4 herein to the Applicant Association is marked and annexed herewith

as Annexure-R/7.

That the Respondent No.4 herein vide letter dated 07.06.2024 also informed the
Respondent Pollution Control Board that even after sufficient time having been granted
to the Applicant association, the same are not able to form a consensus as to the
location for installing the additional STP which is resulting in the installation being put on
hold. Copy of the letter dated 07.06.2024 submitted by the Respondent herein to the

Respondent Pollution Board is marked and annexed herewith as Annexure-R/8.

That the Applicant Association vide letter dated 10.06.2024 wrote to the Respondent
herein that the additional STP must be installed at the site approved by the Authority in

sanctioned map and that the association is not authorized to designate any other area
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for the installation of STP. Copy of the letter dated 10.06.2024 sent by the Applicant

Association to the Respondent herein is marked and annexed herewith as Annexure-R/9.

That accordingly, to set up the Sewage Treatment Plant in the basement , permission was
sought from Greater Noida Industrial Development Authority vide letter dated 24.06.2024,
in response to which the Authority has directed the answering Respondent No.4 herein
to follow the procedure for revision of the sanctioned plans which interalia includes
inviting objections from the residents of the residential complex by publishing a public
notice regarding the same in two leading newspaper in terms of the Uttar Pradesh
Apartment Act, 2010. Copy of the letter dated 24.06.2024 submitted by the answering
Respondent No.4 herein and copy of the response dated 27.06.2024 by the Authority are

marked and annexed herewith as Annexure-R/10 and Annexure-R/11 respectively.

That though in the humble submission of the Respondent No.4 herein, no revision is
required as only an additional Sewage Treatment Plant (STP) is to be installed, having no
other option, it has already published the public notice inviting objections in two
newspapers i.e. Hindustan Times and Amarujala. Copy of the public noftice issued in two

leading newspaper is marked and annexed herewith as Annexure-R/12.

That the objections so invited have to be filed within 30 days of the publication of the
public notice and thereafter appropriate decision is likely to be taken by the said
authority. The answering Respondent No.4 thus hereby undertakes to establish the said
additional Sewage Treatment Plant (STP) within a period of 2 months from getting the

permission from the Greater Noida Development Authority.

ALLEGATION QUA ALL TOWERS NOT BEING CONNECTED TO THE SEWAGE TREATMENT PLANT

That the allegation of the Applicant Association with regards to all towers not being
connected to the Sewage Treatment plant are completely false and hence denied. That
the Joint Committee report dated 19.03.2024 specifically states that “The team inspected
the sewage grid network system of all the 13 towers of 16th Avenue Gaur City 2. It was
observed that 02 main lines are laid for the collection of sewage which is subsequently
connected to the service lines of all the 13 towers. The service line is connected to main

line and the flow from main line could be diverted to collection sump using valves for
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further treatment”. That hence, it is submitted that all the towers of the project are

connected to the Sewage Treatment Plant.

ALLEGATION QUA INADEQUATE PLANTATION OF TREES AND CONVERSION OF GREEN

AREAS INTO OPEN PARKING

That the allegation of the Applicant qua inadequate plantation of trees and conversion
of green areas into open parking, are completely false and frivolous. It is imperative to
mention herein that as per the own admission of the Applicant, the Respondent herein
was liable to plant 391 frees within the project premises. It is submitted that the
Respondent No.4 has planted a total of 588 trees and the list of the same is marked and
annexed herewith as Annexure-R/13. Copy of photographs depicting tree plantation
within the project premises are marked and annexed herewith as Annexure-R/14(Colly).
A perusal of the attached photographs would clearly show that the Respondent No.4
herein has planted adequate trees. The Applicant Association is raising false and baseless
issues at such a belated stage (after the project has been handed over to the Applicant

Association), only to escape its responsibility fo maintain the project premises.

Further, the green areas have not been converted into open parking as falsely alleged
by the Applicant. It is in the humble submission of the answering Respondent herein that
as per the Completion Drawing issued by Greater Noida Industrial Development Authority
the required open area/landscape area is 17396.36 Sg.mtr and the existing open
area/landscape area is 17401.97 Sg.mtr. Copy of the Completion Drawing issued by
Greater Noida Industrial Development Authority is marked and annexed herewith as

Annexure-R/15.

REPLY ON MERITS:

At the outset, it is stated that all the facts and submissions set out in the Brief facts and
grounds are incorrect and are denied as if the same are specifically set out herein and
traversed, except those which are specifically admitted herein. Further, the contents of
the Preliminary Objections set out herein above should be deemed to be incorporated

in reply to all paras of the Original Application.
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That all the allegations qua the answering Respondent No.4 herein regarding non-
operational Sewage Treatment Plant are wrong and hence denied. It is reiterated that
in the year 2010 the Greater Noida Industrial Development Authority issued a letter dated
04.10.2010 informing that the treatment of sewage of the project proponent shall be
treated in the common sewage tfreatment plant of greater Noida city and other services
water supply, storm water drain and electricity shall be provided upto the plot at one
point by the Authority. However, the authority failed to provide for the same due to which
the project proponent had to install sewage treatment plant of its own within the project
premises. That the answering Respondent No.4 herein had granted a work/purchase
order and payments were also made to the Original Vendor to set up a Sewage
Treatment Plant (STP) of capacity 805 KLD, though at that point of time the population of
the residential complex under question did not require an STP of that much capacity.
That after the installation of the STP, a Memorandum of Transfer dated 19.01.2021 was
executed between the Respondent No.4 and the Applicant Association. That by way of
the said Memorandum, the Applicant association expressed its readiness to take the
handover of maintenance of common areas and manage common areas and facilities
in and around the buildings, maintenance, security, electricity and water systems and all
other fixtures and fittings forming part or attached to the buildings and/or within the
boundary walls of GC-16"" Avenue. That after the execution of the Memorandum of
Transfer, the common areas and facilities in and around the buildings, maintenance,
security, electricity and water systems and all other fixtures and fittings forming part or
aftached to the buildings and/or within the boundary walls of GC-16™ Avenue including
the sewage freatment plant were handed over to the Applicant Association. That after
the handing over of the facilities to the Applicant Association it was the responsibility of
the Applicant Association to operate and maintain the facilities including the Sewage
Treatment Plant. That only upon enquiring about the working of the sewage treatment
plant, the Applicant Association informed the Respondent No.4 herein that the same
needs to be repaired. That thereafter, a meeting was held between the Respondent
Promoter and the Applicant Association. That it was decided in the meeting that the STP
Plant at GC-16 will be repaired by the Respondent Promoter and thereafter the same

shall be again handed over to the Applicant Association. It was also decided that the
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Applicant Association will thereafter regularly operate and maintain the STP Plant at its
own cost by engaging professional STP O&M agency and further the Respondent
Association shall not be responsible for any liability whatsoever with respect to the STP
Plant. That thereafter, a meeting was held on 02.07.2023 between the Respondent
Promoter and the Applicant Association. That it was decided in the meeting that the STP
Plant at GC-16 will be repaired by the Respondent Promoter and thereafter the same
shall be again handed over to the Applicant Association. It was also decided that the
Applicant Association will thereafter operate and maintain the STP Plant at its own cost
by engaging professional STP O&M agency and further the Respondent Association shall
not be responsible for any liability whatsoever with respect to the STP Plant. That in
furtherance of the aforementioned meeting held between the Applicant Association
and the Respondent Promoter herein, the Respondent Promoter awarded the repair
work of the Sewage Treatment Plant to M/s Sakshi Water Treatment Plant vide work order
dated 15.07.2023. It is pertinent to mention herein that the work order inadvertently
mentions the date as 15.07.2024 however the same is in actual dated 15.07.2023. That
after the repair of the Sewage Treatment Plant was carried out, another meeting was
held on 19.10.2023 between the Applicant Association and the Respondent Promoter.
That during the meeting it was agreed that the STP Plant has been repaired by promoter
and that the promoter was operating and maintaining the STP Plant from the last 15 days
and would continue to do so fill 22.10.2023 at its own cost. Further it was also agreed that
the plant was performing fine and from 23¢ October the Applicant Association shall
operate and maintain the STP Plant from any O&M Agency at its own cost. That since the
Sewage Treatment Plant was working adequately, the same was handed over to the
Applicant Association post 22.10.2023 and hence thereafter it was the duty of the
Applicant Association to operate and maintain the same. It is submitted that any liability
for not operating and maintaining the STP is solely attributable to the Applicant
Association as the Respondent Promoter herein had duly got the STP repaired and the
same was handed over to the Applicant Association. It is imperative to mention herein
that the Joint Committee in its report dated 19.03.2024 has also specifically stated that
the Project Proponent had handed over the STP to the Applicant Association. That now

after the filing of the status report dated 19.03.2024 by the Joint Committee appointed
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by this Hon'ble Tribunal, it has come out that an additional STP is required to be installed
by the Respondent herein. That without disputing the said observation at this stage, the
answering Respondent No.4 has already placed an order for setting up of an additional
STP having capacity 576 KLD. That the Respondent Promoter post the recommendation
of the Joint Committee, had been in constant contact with the Applicant Association for
allocation of designated space for the STP installation. However, the Applicant
Association kept on delaying the installation of additional STP for a considerable time
period due to infernal conflicts between the association. That constrained by the delay
on part of the Applicant Association, the Respondent No.4 herein vide lefter dated
06.06.2024 gave a final notice to the Applicant Association to amicably resolve the issue
and facilitate the timely completion of the STP installation. That the Respondent No.4
herein vide lefter dated 07.06.2024 also informed the Respondent Pollution Confrol Board
that even after sufficient fime having been granted to the Applicant association, the
same are not able to form a consensus as to the location for installing the additional STP
which is resulting in the installation being put on hold. That the Applicant Association vide
letter dated 10.06.2024 wrote to the Respondent herein that the additional STP must be
installed at the site approved by the Authority in sanctioned map and that the
association is not authorized to designate any other area for the installation of STP. That
accordingly, to set up the Sewage Treatment Plant in the basement , permission was
sought from Greater Noida Industrial Development Authority vide letter dated 24.06.2024,
in response to which the Authority has directed the answering Respondent No.4 herein
to follow the procedure for revision of the sanctioned plans which interalia includes
inviting objections from the residents of the residential complex by publishing a public
notice regarding the same in two leading newspaper in terms of the Uttar Pradesh
Apartment Act, 2010. That though in the humble submission of the Respondent No.4
herein, no revision is required as only an additional Sewage Treatment Plant (STP) is to be
installed, having no other option, it has already published the public nofice inviting
objections in two newspapers i.e. Hindustan Times and Amarujala. That the objections so
invited have to be filed within 30 days of the publication of the public notice and
thereafter appropriate decision is likely to be taken by the said authority. The answering

Respondent No.4 thus hereby undertakes to establish the said additional Sewage
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Treatment Plant (STP) within a period of 2 months from getting the permission from the

Greater Noida Development Authority.

The allegations qua all the towers being not connected with the Sewage Treatment Plant
are false and frivolous and hence vehemently denied. It is reiterated that the Joint
Committee report dated 19.03.2024 specifically states that “The team inspected the
sewage grid network system of all the 13 towers of 16th Avenue Gaur City 2. It was
observed that 02 main lines are laid for the collection of sewage which is subsequently
connected to the service lines of all the 13 towers. The service line is connected to main
line and the flow from main line could be diverted to collection sump using valves for
further treatment”. That hence, it is submitted that all the towers of the project are

connected to the Sewage Treatment Plant.

The allegations qua inadequate plantation of trees and conversion of green areas into
open parking, are completely false and frivolous and hence denied. It is imperative to
mention herein that as per the own admission of the Applicant, the Respondent herein
was liable to plant 391 trees within the project premises. It is submitted that the
Respondent No.4 has planted a total of 588 trees in the project premises. Further, the
green areas have not been converted into open parking as falsely alleged by the
Applicant. Further, the green areas have not been converted into open parking as falsely
alleged by the Applicant. It is in the humble submission of the answering Respondent
herein that as per the Completion Drawing issued by Greater Noida Industrial
Development Authority the required open area/landscape area is 17396.36 Sg.mtr and
the existing open area/landscape area is 17401.97 Sg.mir. The Applicant Association is
raising false and baseless issues at such a belated stage (after the project has been
handed over to the Applicant Association), only to escape its responsibility to maintain

the project premises.

In light of the facts and circumstances mentioned herein above, it is prayed that

this Hon'ble Tribunal may be graciously pleased to:-

i. Take the present Reply on record;

10
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ii. Pass such other/ further Order(s) as this Hon'ble Tribunal may deem fit
and proper in the facts of the present matter in favour of the answering

Respondent No.4 herein.

THROUGH: S
|| Jl|

A.R. TAKKAR, SHRIYA TAKKAR, UNNATI ANAND, ASMITA DUGGAL,

BHARGAVA RAVIKUMAR, KAPIL BAKSHI, NIDHI JHA AND MANAN TAKKAR
ADVOCATES

ARTLO

P-6/2-E, 15T FLOOR, DLF PHASE - 2,

GURGAON 122002

9582209633

EMAIL ID: ARTAKKAR@ARTLO.IN
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 100 OF 2024

IN THE MATTER OF;

16" AVENUE GAUR CITY 2 APARTMENT OWNERS ASSOCIATION
-PETITIONER/APPLICANT
VERSUS

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY AND ORS
. .RESPONDENTS

AFFIDAVIT

I, Divyanshu Srivastava S/o Sh. D.C. Srivastava, aged about 32 years working
with M/s Gaursons Promoters Pvt Ltd as Manager at Gaur Biz Park, Plot No, 1,

Abhay Khand-II, Indirapuram, Ghaziabad - 201014, Uttar Pradesh.

I the above named deponent do hereby solemnly affirm and declare as under:-

1. That the above titled Reply has been drafted under the authority and
Instructions of the deponent and after perusing its contents, the deponent
has duly signed it, and the contents of paragraph Nos. 1 to thereof are
true and correct to the knowledge of the deponent, and the same may
be read as contents of this affidavit also, which are not being reproduced
for the sake of brevity, No part of it is false and nothing material has been

kept concealed therefrom.

2. That the contents of paragraphs no. 1 to of above tilted Reply are true

and correct to my knowledge, no part of that is false and nothing has

= ML=

been kept concealed therefrom. t=—=.
XA o
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3. That the Annexures attached with the Reply are true coples of their

respective originals.

or Gaursans Promot /{EH"J.AI:I:T.
X ‘h'nnmnrl Signatary

DEPONENT

VERIFICATION

Verified that the contents of paragraphs no. 1 to 3 of my above affidavit

are true and correct to my knowledge, No part of it is false and nothing

has been concealed therein. e, c:lﬂf/)‘m
X-‘u Pl SEndlan

DEPONENT

D

shishodi
.|'-'.".||.-_' ale

07 AUG 2024
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ANNEXURE R/1
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-0 L UTTAR PRADESH (MOT) FM 2002%0

his memorandum of transfer (MOT) is being entered on 19* Jan, 2021 at
Ghaziabad by and between Gm.nm Promoters Private Limited, a company \&’
llnwrpurated under “The companies Act, 1956” herein after called *"Company” %’\
which shall include its executors, administrators, neminees. and assigns
rough its authorized signatory vide Board Resolution dated 18-lan-2021, Mr.

' In.shlsh Sharma S/o Mr. Vinod Sharma on the First party.as per Annexure A,
b And g

r':I.E'H'I AVENUE GAUR CITY 2 APARTMENT OWNERS ASSOCIATION” (Regd. No.
GBN/05704/2020-2020) a registered society under Societies Registration Act @ﬁ'
herein after called "GC16-ADA" which shall include its executors,
rdminlstmtam nominees and assigns through its current President Mr.

Jitender Singh and Secretary Mr. Dushyant Bist on the Secand Part as per the
Ib:}ard resolution dated ... . asper Annexure B,

|}Ba:rth Company and GC16 ACA shall be collectively called as “Parties and
individually as "Party”.} 5

o hOR Ta et

Hﬁ:’:” ﬁ:"." % -
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RECITALS

A.

- Association of the Society.

WHEREAS Company as Promoter constructéd the bullding called 1 5th
Avenue” situated at Gaur City -2, Sec-16C, Greater Noida West and sold
the apartment to various buyers. Gaursons Promoters [P} Limited will
handover maintenance of common areas to second party to run the
society “16™ AVENUE GAUR CITY 2 APARTMENT OWNERS
ASSOCIATION” called 16™ AVENUE GC2 ADA., having Boundaries and
Gates to the GC16 having area 48435 Sg.mt as mentioned hereunder:

- Morth-24 Meter wide Road

= South-18 Meter wide . Road with Entry/Exit [As per GNIDA
approved 5ite Plan # 3302 Occupancy vide letter § 1817 dated 28 Feb
2019, ) Gates on boundary wall (south) include; gates together (reférred
by GC16 AQA as 'gate # 01'), One gate near to tennis court {referred by
GCL6 ADA as "gate #2'), temporary gate Infront of GIS | referred by GC
16 ADA as gate #3)

. East- 45 Meter wide Road

. West-Own Boundary adjoining Raksha Addella Housing Society

£
W
AMD WHEREAS, GC16-ADA, is the registered body of the Apartment/Flat 4

Owners of the building 16™ Avenue situated at Gaur City -2, GHO3, Sec- ﬂ&-/
16C, Greater Moida West GCIE-ADA has. elected its board of J:',-;_:‘[
management and office bearers as per Annexure C, rmh

AND WHEREAS, the Company has submitted the declaration as provided ﬁ
under Section 12 of the U.P. Apartment (Promotion of Construction,
Ownership and Maintenance) Act, 2000 (hereinafter U.P. Apartment Act
2010) (hereinafter referred to as Form of Declaration) before the
Competent Authority, the true copy of the said declarations annexed
with this M.O.T. as per “Annexure [ and whereas as per the terms of
sales to the flat owners it was agreed that the Company shall carry on
the maintenance and security of the Project/Building/Society "16™
Avenue” either by themselves or through the duly appointed agency till
the same is transferred to duly constituted Apartment Owners,

T |1 1
gﬂmw

hwlﬁs ,

L.--
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D.  AND WHEREAS, the Company agrees that all the work as per detalls’
given in enclosed Annexure E are prepared on the basis of mutual
understanding and jointly by the representatives of the company and
GC16-A0A , the same will be undertaken by the company by the
timeline specified in the Annexure-E.

E. AND WHEREAS, the GC16-A0A Is ready to take over the handover of
maintenance of common areas and manage commaon areas and fadlitles
in and around the bulldings, malntenance, security, electricity & water
systems and all other fixtures and fittings forming part or attached to
the bulldings and/or within the boundary walls of GC 16th Avenue.

GC16 ADA has the understandbng that:

1. Al blocks including A, B, C, D, E, F, G, H, |, 1, K, L, M and N are part of

GC-16.

2. N block is an area having School facility, pl::nhﬁe chowki and Lreche Its :

entry and exit is separate from GC 16 and school services will run as it ; Ealbir
is with sharing of sewer and fire services with GC 16 for which " :
mutually agreed charges shall be paid by h.-'[,.l's Gaursons. There shall ©
not be any interference in the operations of schoal by the prevelling

ADA
3. GCL6 s Iindependent group housing pmject an:l 'I:h&re is no conflict
of interest in any manner with mrraundlujg Avenues/projects, .

F.. AMND WHEHEA.S, the company will hand-over the Original Occupancy
Certificate and legal documents and appurtenant thereto GC16-A0A.

G. AND WHEREAS, the company fulfils all conditions mentioned n
occupancy certificate issued by GNIDA for "GC 16th Avenue " '

Mow this MOT witness and recites as follows:-

1. That the effective date of transfer will be 19-lan-21 {hereinafter referred
to as the “date of handover”)

2. IFMS {Interest Free Maintenance Security), an amount @87% of amount
collected as IFMS by Promoter from all residents at the time of
ion, will be transferred [ After deduction of NPCL Security and
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possession, will be transferred | After deduction of NPCL Security and
loading charges already deposited and charges to be deposited for
increase of additional load, negative balance amount of meters, IFMS and
AOA membership fee of defaulters). The Promoter shall provide the
details of IFMS & ADA Membership fee amount with name of client and
Flat no.

s IFMS Collected

*  AQA Membership fees Collected

3. The Promoter will provide new DG of capacity 2500 KVA of power backup
capacity .

. The Promoter had deposited a sum of Rupees 67,55,726/- as security
charges with the electricity department (NPCL) while obtaining the 16
Avenue Apartments electricity connection. It will be deducted from IFMS.
Any additional security and loading charges to be depaosited for increase

=%

of load will be deducted from IFMS.
. All statutory dues related to water connection for the period up to date .

of transfer will be settled by the Company and from the date of transfer
it will be the sole responsibility of GC16A0A to pay the dues in this

regard. /
6. The 16th Avenue will continue to provide Group Housing/Township
maintenance charge at the rate specified in their agreements.

i

7. The Promoter shall provide all the 38 lifts in functional state with all ~—~,
necessary approval and NOCs in this regard @5'/"

@ﬁ Promoter shall provide the STP (Sewage Treatment plant) &
GTP/OWC (garbage treatment plant) in functional state with necessary

approvals in this regard

[%;]

9. The Premoter will provide the parking list aleng with their flat numbers.

10. That the Company ensures that all statutory provisions under the UP
Apartment Act and all appiicable lepislations have been duly complied
with and the requisite permissions have been obtained during the
possassion, construction, sale and maintenance of GC16 Apartments. The
Company has already obtained the Occupancy Certificate & Completion

Certificate (CC) along with copy of all the permissions/No nbje:t!un g

= LY
i

2 hOA

Page Aefif AVENLE GRUR Gl
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Certificates obtained from Government Authorities wiz; UP pollution
control board, fire-fighting, electricity department and lifts and will be
provided to 16™ AVENUE GC2 ADA at the time of handover.

That the Company will be responsible for any legal and financial vielation
up to the date of handover while GC16-A0A will be responsible for any
such violation made by 16th AVENUE GC2 ACA after handower.,

11. The effective date of transfer will be date of MOT signed date
(hereinafter referred to as the “date of CAM handover”)
, the schedule of IFMS and all other payments will be shared at the time
of MOT.

12.A04 shall finalize its CAM services agency within a month from the date
of MOT. During this time all the salary cost of deputed staff/outside
agency shall be borne by GC16-AQA onily.

13.The Promoter has installed two transformers of capacity each 2000 KV “H_[Q}\r-
inside 16th Avenue Apartment considering the diversity factor {60%) %"‘
meet out the requirement of the total distributed load of 10764 KVA of
the mains to the residents. The Promoter ensures to augment the
infrastructure up to 6450 KVA at its own cost. After handover as per
increase of load of all respective charge shall be received by existing
current ADA so the promoter has no responsibility to augment the =

infrastructure after 6450 KVA.
s\

14.The sanction load /contracted load of Electric supply to GC16 is currently
1500 KVA , Promoter agrees to increase the sanctioned load by 500 KVA ,
and its respective security amount which Is required to deposit with NPCL
for increase the load shall be adjust with IEMS amount,

15.The electricity connection of the 16th Avenue Apartment taken from
NPCL in the name of Promoter will be transferred to 16th AVENUE GC2
ADA from the date of MOT. The promoter |s llable to pay any due or
penalty charges towards 16th Avenue Apartment in regard of NPCL, if
applicable, for the period prior to date of handover.

16. The residents who have negative balance in their meter, their amount
will be deducted by the Promoter from IFMS to be handed over and in
addition to this; their IFMS and ADA fee will also be on hold by company
till all dues are cleared. pﬁﬂ”‘

i . G RCITY FAOA :
i S | o 16TH AVENWE GF
Page 5ol B
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17.The promoter undertakes that there is no unauthorized Electric/DG
connection fromfto GC-16 premises. If any unauthorised electric
connection from/fto GC-16 Is found at a later date, the same will be
reported to NPCL/UPERC for penal and necessary disciplinary action.

18.The Promoter declares that it has discharged all financlalfstatutory
liabilities and will continue to do so with respect to the land dues {if any)
of Greater Noida Authority for “16th Avenue Apartments” housing
complex. In case any balance left out of this amount, for the same
promoter will be liable.

19.The Promeoter shall provide the maintenance office and AOA office with
Infrastructure Including computers, office equipment’s, fixtures and
furniture in operating condition to GC16-ADA,

envirenmental and after the date of handover the further renewal will be
responsibility of ADA,

20.The Promoter shall share all valid NOCs of fire, electric and lifts, pollution % : ~ A

21.Any service level agreement(s) between Promoter and Service Providers
w.r.t 16th Avenue Apartment, directly or through its representative,
before the date of CAM service handover shall not have any binding

20

o

-

effect on GC16-A0A, GC16-A0A reserves full rights to amend/cancel the J‘:v-l,..f-'.\

service level agreements with Service providers as par own
requirement/assessment. Provided their till date dues are cleared and
respective vendors are informed well in advance. Lift AMCs will be valid
till the date of MOT and thereafter & fresh agreement will have to be
made between GC16-A0A and the lift vendor. In case of delay in
agreements , its respective cost shall be borme by GC 16 AQA only.

22.Details of the major equipment’s with make, mode, date of purchase etc.
along with the details of their current AMCs will be provided to GC16-
ADA.

23.The promoter will share all service contracts/agreements, The Promoter
will be solely responsible for any dues related to any third-party servicas

on or before date of MOT. The promoter s Hable 1o settle the same on or
_before the date of MOT,
x : Ty

"':-.'l;' - L
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24.Any ar all statutory duesftaxes etc. related to GC16 including
maintenance and other services an or before CAM handover will be

settled by Promoter,

25.The Promoter shall remain responsible for any dispute/pending case(s)
{or case(s) that arise after handover but relates to the period prior to
handover} on or before the date of physical handover, dues in court or
any other Govt. department regarding GC16. GC16 AOA is not liable for
any such pending disputes/dues or legal liability arising subsequent to
the outcome of any of pending cases in the court of law. The Promoter
alzo undertakes that it will inform ADA of any dispute that may arise
regarding GC16, to GC16 AQA,

26. The promoter has no right to frame rules, regulations and directives for
the residents of 16th Avenue Apartment post-handover. GC16-A0A \?’L,\-'"' ;
reserves full rights to do all such acts, deeds, things, and actions as may A
be required for the purposes of securing the 16th Avenue Apartments%?"\" ;
which may include imposing suitable restrictions on the entry of any non .
16" Avenue resident(s) provided for unsold flats, Gaursons representative
has full authority to enter and complete the possession process with /

intimation to GC 16 AQA /f;y/

27.The annexure/checklist mutually prepared is part of the MOT and both
parties (Promoter and GC16-A0A) agree to honour the same. :hnmummw&g
E).

28.That this MOT has been signed after mutual deliberations and with
mutual consent subject to the condition of fulfilment of commitment by
both the parties. Any claim, dispute or difference relating to or arising
out of this MOT Agreement shall be referred to the arbitration, of a sole
arbitrator. The arbitration shall be subject to the Arbitration and
Conciliation Act, 1996 as may be amended from time to time. The seat of
arbitration shall be Ghaziabad. Otherwise courts of Ghaziabad will have
the exclusive jurisdiction.

29.The list of all relevant documents and drawlings are attached as Annexure
L and originals (true l:_ap',r] are handed over to GC16 ADA. h
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30, The annexure/checklist mutually prepared is part of the MOT and both
parties (Promoter and GC16-A0A) agree to honour the same. (Annexure

E).

31.n witness thereof both the parties have signed this Memorandum of
transfer on this ... 2020.

FIRST PART SECOND PART
{The Company) (The GC16-ADA)
For Gaursons Promoters {P) Ltd. For GC 16804
'h.,._
11202
Authaorized Signatory Presidint
r
Dl
1A
il
Secretary

Witness — Gaursons Promoters (P} Ltd, Witness — GC 16 ADA W“%\“

Pty o

g7

—7
Page 8 of B y
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Anmxure -E- GC 16

Checklist Point

Top Floor seepage issue rectification in &ll Blocks.

Ground floor have reported Issue of water being pushed from the dralnage
inside the flats, This needs to ba fixed for all ground floor flats.

Recycle water testing s Bathrooms Flash, all Blocks

Foul smell Isswee Rectification in all Blocks

Repair of cracks arcund wooden door frames will be done
Repair of Badminten courts, Tennis courts and kid's parks and kids play

equipment,

All electrical peles and commen area lights will be handeover In functional
staka

m | mlmaum.-ng

Repalring of existing Damaged tiles with new ong in the Common Areaf
Tower Lobby Area and park

@

jskake,

Swimming Pool -Repairing of damaged tiles and handover in functional

10 Imrklng of proper parking numbers at basemant area as well as Opan area,

11

Repair of O Block Open Parking area surface at addela corner & Cracks
Repair In concrete pathways

12

Ractification of all the Seepage in basement area:
(&) All basement seepages shall be repaired and will be taken care upko

maonsoon season of 2021
() All the draln plpes fixed in the celiing of the basement area needs to b

sealed by sllicon cement, ta prevent leakage,
() Automation of switches of the sump-maotors of the sumps provided in the
basament parking area.

13

Rectification/Repalr of &ll electrical/Fire shaft door and Locking System

14

RWH system fully functional,

15

Community Hall/RWA room Repair, replacement of all damaged False celiing
tites and electrical sockets.

16

Aubtomnatic Boom Barriers to be installed and made functional with RFIDs

17

Fire Controll display/panel , PA system, Water Sprinkiers & Smoke Detactors

in flats and commoen areas to be made operational and checked

18

All faulty B leaking Fire pipes to be repaired

19

All Firg extinguishers to be hung in the corfders of Towers (Floor wise) and
expired or (expiring within 15 davys | to be filled up & updated

20
21

Rolling Barricades reguire for drive way 10 nos.

Details of Borewell Submersible

2 Duistbins each (for wet and dry garbage) to be provided at all towers
entrance, Parks & playing ansas

STP to be made fully operational and glven in functional state

Promater will provide one extra exhaust fan for STESGTF

PRV leak need to be tested and repair freplacement done all flat all bowers
Or wiherawver is fgulmd.

Dressing of all electrical shafts in all b

All streer.furlvewawp?# w HENMRA Tauld Halogen lights to be replaced

with LED lights

23
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Existing Electrical connection through Sockets and switch to be provided in
28 |functional state in corrldors of every tower for cleaning of Aoors through disk
machine

29 |All Towers defective 1t buttons to be replaced.

30 Al Tower Lifts Faulty Buttons , Llahts & Fans Repair /Replacement whataver
required

3l 15 Fiber cover on Lift Buttons in 37 lifts

32 |Caller ID phones to be provided In all tower lobbles B gates.

43 (out side plants marking along with trée guard -will provide 10 nos tree
uards

Painting required for those commaon areas [ron reilings and Corridor railings
wherg repair work shall be done

Rubberized resurfacing to be done for badminton court and Tennis court.

37 Placement of Proper Road markings, safeby signage bo guide and facilitate
safa movement

thi Damaged Cable Tray/Iron Cover neads to be replace by new one.

38 |Reflective Paints on basement walls ab 3Rt helght -

38 |Park Grass Crapet will be Repaired wheras required

40 Few blocks like K, C amnd ather Blocks have a apen area on first foor next Lo
main gates, which has to be covered.- Promober will look into its feasibility

41 Boundary wall periphery near 3rd gate need to Cover with Met, that prevent
anlmal entry - Promoter will provide one roll of plastic net,

42 |Car Parking Allocation Record for all flats required

43 [Jhula repalr wherever reguired

44 |Gate Mo 3 shall be changed as per feasibility

43 Ground floor have reported Issue of water being pushed from the dralnage
Inside the flats. This needs to be fixed for all ground fioor fats,

All sbowe works shall be completed within timeline 20 days 2
[i
B St wors
P ——————
| e i Do B

24
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TITLE: MINUTES OF MEETING ANNEXURE R/3

Project Name | GC 16/ 16" Avenue — Gaur City 2
Purpade af Meeting Handing Over of 5TP [Sewape Treatment Plant]) & OWC [Organic Waste Compasting)
System to GC 16 ADA by Gaursons Promotors Pyt, Ltd, (GPPL)
Date and Time 2,/07/2023, 12:30 P.M
MOM Prepared by Akshat Sawana
"
Meeting Representatives
Mame Organization I Marme Owganizotion
| Mr. Bkshat Saxena Gaursons Promotors Pyut, Lid. -  Mr. Sunny Thalur | GC 16 AOA = Member
|'I'l.lr'. Amit Cheudhary |GC 16 ADA - President Mr. Alok Mishra GC 16 ACH — Mombaer
M. Aghutosh Kumzr | GC 16 408 - Membear mMr. Mukesh Dhaka | GC 16 ADA = Member
Tﬂr. Dinesh Gupta G 16 AQA — Treasurer M. Rakesh Dikshit | GC 16 ADA — RMember
far. Vishal Vardhan | GC 16 A0A - Mamber . Mr. Aman Sharma | GC 16 ADA Maintananca !
| L Nbrll item Followding Points wers Disoussed and Agreed betweesn GPPL B GC 16 A0/
: | & The STP Plant at GC 15 will be rapaired and bring to funcienal s1ate as per the MOT by
GPPL
. _: deinG ST Onee the 5TF Plant s repaired & commissioned, GC 16 ADA wil take handover of the S7P
& ! ﬂamnﬂ Plan® by Signing the Handing over document provided by GPPL SN
i | A will Onerate & Malntzin the 5T8 Plant at i oven ook by enaeging professional STF
3 O Agerpcy and furthor GPPL willl mot be responsible for any lakility what so ever with
DO SR respect to STP Plant, R T =Ly
o The 1000 €6 Exsting OWC Macriviz ab GT 15 will b reprired by GPPY
o Once the 1000 KG Edstes; OWE Machine Is repaired & commissioned, GC 16 ADA will |
| 5 | Omganlc tike handover of the 100G KG Existing OWE Machine by Signing e Handing over
| |Waste  |documentprowidedbyoeer E el o
| WAMPOSNG | ana witt Operate & \igintain the 1000 €G Existing OWC Machine at it awn cost by
(| Meehing | engaging professicnal SWM (Salid Waste Munagement) OBM Ageney
Further GPPL will pot be responsible for any lability what go ever with respect the |

o WL Machine B Solld Wwaste Management iulhs.____ R i [
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SAURSONS g’?x

MOTORS PVT. LTD.

ANNEXURE R/4

 Gaur Biz Park, 1- Abhay Khand-i, indrapuram, Ghaziabad- 201010

Tel.:- +91-120-4343323, Fax; - +91-120-4167319
Website — www, gaurcily.co.n

Work Order
To,
T&imgﬂ:‘m&m Reference Na. Your guotation dated nil
New Delhi - West Deibi ~ 110015 W.0. No : GPPLL/GC16/STPREPAIR/23-24/01
PAN NO: HIEPK5664) Date : 15.07.2024
| GSTIN : OTHIEPKS66M:12Q
| Contart Person: M Santosh Kumar
Tel No: - 9871890271 Work perlod: | X Month from "E't!E sl
| Ermail: sakehi. wale FLp.ri"EIH"“IIJ CL I mﬁ.& l.w

Sub: Contracy for Repair of Sewage Treatment Plant at “16™ AVENUE / GC 16" Gaur City 2, Plot Mo, GH-03,
Sectye- 160, Greater Mokda (U.P)

Wlith

eferencs

to nur discussion, the company is pleased to award you the above mentioned work to M/s

Lpkshd Water Treatmant Fiant as per the iem rates piven below sublect to terms and conditions maentioned

syprleal I

cupliata 8: a toren ol Your seceptance.

EH—-:.

ithoss cormis 2o condliions are acceptable to you, please slgn the copies of this Contract in

i !!.‘".ﬁ:-*:""-!'l'lll-igﬂ_!".i Pot Ltd

M Sakshi Wﬁh‘rplﬂ .mntr.si ARt
I
1 L

UoM [ nate | Amount
= 1- — Hmige hlm}: < oty Hep-t-lr 2 Mos. ES!.‘.I-D 5,000
2 | Filter Feed Pump & Mator Repair 2 Nos. 2500 5,000
E) Fipe Lea !I.REE;IH-;‘IIHF Filker 1 Mos 1000 1,000
4 Blower Sepvice with naw NEV Installation Mos EO00 &, 000
3 Adr Line Pipe with Oiffuser in Equalization Tank Lurnp Sum 25000 25,000
_-"‘-J_- FEl'u fedia in MGER Tank = Lump Sum ERO00 56,000
3 7 Sump Pump Repair F Moz A000 B,000
H.—E Centrifuge with 8otor Repair 1 Mos B0 B.0O0
2 Dosing Pump &T]mm Compiete Set 2 Mos 15000 30,000
10 UPVC Pipe for over flow work Lump Sum 20000 30,000
11 Paint Waork for 2l G Tanks Lump Sum AC000 40,000
12 Tank Cleaning of & Tanks Lumip Sum 40000 40,000
13 Tube Setter Media Lump Sum 30000 30,000
14 Electro Magnetic Fow Meter = Inlet Line 1 Mos GOROD B0,000
| 55| oy i | SEpR. | 30500
_ ...!'Hf' © Totel Amount (Rs. Fe Four Lac & Fifty Thousand nnm? & .d,!;lfl;mufu
Fe R seR Fromotens Pt Lid, ' :a'i-m"%-dﬁ&: {55k

|
H
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GAURSONS PROMDTORS PVT.LTD. 2

Genr Biz Park, 1- Abhay Khand-[1, Indrapuram, Ghaziahad- 201010
Tel.:- +91-120-4343333, Fax: - +91-120-4167319
Websile — woww gaurcily.co.in

Payment Terms:
1. Amount in word — Rupees Four Lac & Fifty Thousand Only

2. GST Extra
3. Freight— Extra on Actual Submission of Transport Bill

Conditions of the Payment:
+ 50 % Advance along with PO against PI
= Balance 50 % On Completion of Work at Site within 21 Days

Terms & Conditions

1. This Work order includes any modifications and/or alteration to be effectad mutually hereinafter.

2, The above rates inclusive of loading & un‘oading

3 Inspection: - Inspection of materlal shall be carried out at site subject to entry done in the delivery
challan. The replacement shall be done free of cost by the supplier in case of any defect.

4. The contractor/vendor must deposit thelr GST and flle thelr GST returns as per the due date prescribed
by the government. In case, “Gaursons Promotors Pvt. Ltd." is not able to get the GST credit due to
incorrect filing of the G5T retums or non-filing of G5T returns or for any other reason whatever IE may
be, the company shall have the full right to stop the due payment to the contractor/vendor till
“Gaursons Promotors Pvt. Ltd.” gets GST credit.”

5. Completion: - Vendor shall treat the supplies completed after dient’s authorized person shall give an
acknowledgement to the vendor and it shall be submitted for final payment,

6. Al bills must to be submitted duly certified by our engineers for payment.
in the event of any failure on your part to Tulfill any andfor all the terms of this Work Order the
company will have the right to, among other things, rescind this order and/or to get the Work Order by
himself through any other party at your sole cost and Hability.

& No compensation shall be payable to you in the event of any .cancellation/suspension / postponement
of this Purchase Order effected by us on account of any act of God, an act of state of Force Majeure

“including civil disturbance & labour unrest & shortage of power & raw material of our premises.

8. You shall be solely responsible for the strict enforcement of all Acts, Rules and others made by the
Central and the state Governments or Local Authorities and we shall in no way responsible for any
viclation of any act on your part.

1. Payment shall be strictly as per the terms above,

ii. This Work Order shall be deemed to have concuded at Mew Delhi and only the courts at New Delhl
shall be competent to try any case arising out of this contract.

12. The decision of the company in case of any dispute shall be final and binding on you.

. Your acceptance of these terms & condition shall be deemed to have been implicitly given and unless
these term & conditlons are modified with our consent, these shall be binding and conclusive on you.

]

M/= Sakshi Water Treatment Plant accept the above work order subject to to above terms and conditions

Far H%Fﬁ?ﬂmm Pvt. Liu
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ANNEXURE R/;8
MTLE: MINUTES OF MEETING

Project Name GC 16/ 16™ Avenue — Gaur City 2

Purpode of Meeting Handing Over of STP [Sewage Treatment Plant) & OWC (Organlc Waste Composting]
System to GC 16 ADA by Gaursons Promotors Pvt. Lid, (GPPL)

Date and Time 19/10/2023, 12:15 P.M
MO Prepared by Aleshat Saxena
Mame Organization
Mir. Akshat Saxena Gaursons Promotors Pyt, Ltd,
bir. Amit Chauhan GC 16 ADA - Presidant
i, Abok Mishra Facility Manager [GC 16 ADA}
Mr, Govind Sharma Assistant Facility Manager (GC 16 ADA)
Mr. Santosh Kumar Sakshi Water Treatment Plant = 5TP Repalr Contractor
RAr. Rajwir Singh Sakshi Water Treatment Plant — 5TP Repair Contractor
Mr. Ra] Kumar B Sunil Sakshi Water Treatment Plant = 5TP Plant Operator
5. Mo et Points Agreed between GPPL & GC Points Agreed between GPPL & GC 16 ADA on
16 ADA on 02/07/3023, 12:30 P.M 18/10/2023, 12:15 P.M
Existing 5TF Plant is Repaired by GFPL
The Treated water s clear and b5 being reused for
following purposes:
I, Horficultare through pipe line till Grownd
Lewvel

The 5TF Plant at GC 16 will be
| repaived and bring to  functional
state a5 per the MOT by GPPL

Existing STP
Plamt

GC L& ADA will take hid:ﬁwr of 5TP HMant installed
at site once GPPL submits follewing documentis;
Opcy the 5TP Plant is repaired & «1" Water Quality Test Report of Treated Water

commissioned, GC 16 A4 will take showing BOD Leval = “Treme
Fi handowver of the STP Flant by Signing w2 Guidelines of UPPCE regarding TP
the Handing over document w3 Capacity of Installed 5TP Plant
provided by GPPL v Remaining STP Capacity to be enhanced by
GPPL

A Storm & Sewage Water Layout Drawing
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TITLE: MINUTES OF MEETING

ADA will Operate & Maintzin the 5T
Flant at its own cost by engaging
professional 5TP DEM Agency and
further GPPL will not be responsible
for any lability what so ever with
respect 1o STP Plant

GFPL is Qperating & Maintaining thae 5TF Pant from
last 15 days and will continue o do so Gl 22
Oetober 2023 at its own cost. The Plant ks performing
fine. From 23" October GC 16 ADA can Operate &
Maintain STP Plant from any O5M Agency al its own
cost

Chrganic
Waste
Composting
Mizchine

The 1000 KG Existing OWC Machine
it GC 16 will be repaired by GPPL

Gaursens has placed the Order for Repair of OWC
Machine to Mfs Reddo MNatura on 09052023 and
payment of 3,65 Lecs is also made to the OWC
hachine Manufachurer.

Omee the 1000 KG Existing OWC
Machine is repaired &
commissioned, GC 16 ACH will take
handover of the 1000 KG Existing
OWC  Machine by Signing the
Handing over dooument provided by
GPPL

OWC Machine Repair Hems are dispatched from
Bangalore by OWC Machine Manufacture. Machina
Repair Timalines given by Vendsr is mid of November
2023,

ADA will Operate & Maintain the
1000 KG Existing OAWC Machine a1 its
own cosl by engaging professional
SWwin o [Solid ‘\Waste Management)
O&M Agency

Mot Applicable as on date,

Further GPPL will not be responsible
for any lability what s0 ever with
respect to the OWC Madhine & Salid
Waste Management Waorks.

Mot Applicable as on date
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ANNEXURE R/6

Gae Bin Park, Plot Mo 1, Abhay Khangd-11, Indirapiram, Glu:ziabad-{U.P-}-ICI] o
Tel: $91- 1204343333 Fox: 491-120-4167319

Websire, wow ganrsonsindia com  Erail: IELCSO0R S SR Rl s com

P — GAURSONS PROMOTERS PVT LTD
GaAURS . F

Wark Order

T,

o . - Pl
hfs R. 5 Envlro Water & Managamen Referonce Your Quotation Duted 04002024

Flok Ko 31, 53, Mavean Park, Sahibabad - Ghazlakad, i

; Letar Pradesh. W.O. KD : GPPLAWG/STP/GELE/2024/01{R1}
FAN NO, - BRI KPS9499F R . - e
GETIN ~ 096 MKPS5448G326 . Datp ! 150526024
Contact Ferson: e, Jiteﬁa_m_sli"r-réﬁ - Demﬂw """

As Meantl in P Tlrelin
Contact No. : GREG0I459T2 Perl-m;l;_ .5 entloned in Project Tlmalines

Uk, Wock Qracr for Desizn Fonee ring, Sueply, mstalbion, Tenting & Comnnissioniy: ni Y75 KLD HTRTRATIY
reAtmanl Plast (GF0] weeprllng most of dhe tinks in WS A-sorhi of Conssricloe weith alf éln selsred
Founpriinl’y at "I TE S TG AERLIE", Civer Tity -2, Pioe R, G5 053, 2o L0C Sonaier #eide, UL

Dear 5ir,

With reference to your guotation and subsequent diseussions, tie Company M5 Saursans Promoters Pyt
Ltd. i3 pleased 1o award the abrve manticnar Weark Crdey 3o per the item sates glven below subject to terms
and condltlens mentiored overlzaf to Mfs R 8 Envirg Water & hanapement. IF these berms and conditions
are acceptable, please sign the coples of this purchase order in duplicate as a token of UCCEPLRNCE,

SCHEDULE OF QUANTIMIES FOR 576 KLD SEVUAGE TREATMENT PLANT

e . __ DBSCRIPTON GTY [ UNIT | FATE {Rs]_j AMBUNT RS )
SEVTAGE Fis b TN E MLANT 576 1D S - | Rs. A
1 Construction of 5TR Plant - Packaged Type - MSFRP U |
! Structure,

The 5TP shall ke Designed, Suppled, Insldlled &
Comnrisslomed as watar retaining structures, as perthe 1 Lot | 1,I19.23,000 | 1,19.23,000/- °
576 KLD 5T Schedule of Quantities atwached at '
Annexure 1 which was provided by the Cam pany's MEP
Consultatil —CESPL.

UF Capscity - VIS
Total Ml For Supply, Testulfation, Testing &
| Comrndssionlty of 576 KLD 5TP Plant

Amount in Words: Rupess Gne Crare Nineteen I.al.‘-ﬂr;ty Threa Thousand Dnl-,-..

1,19,2% 000/~

Paypnent Dakaklg:
v Freightwill b2 paid extra on actual submission of Gl
#  Taxes - GET will e paid Extra as applicable

Warrapty:
Twelve (1) months after handover of the plant

stapesal the Payiept;

Cliant: Conk@ctpr

b5 GALRSENS P OTERS PWELTD fﬂ.l"i F5 Enviro Water & Manapement
.n:.gl‘ﬂl'@-_ g ary Y

e
I':y_..=:_-._....-ﬂ"-\,___‘_h n_-;‘.:‘:':\-_.__ 4\\-

{Aurtharlied Sighatory) tAathorizad Signatiary]

I O Ganrsa, ez et 11d,
|
|
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_GAURSONS PROMOTERS PYT LTD

G Biz Park Park Flor M, Alhay ¥ hand-TI, Imhra]mruu Chazinlyuf {118 3. 201610
Tel 149]- !”"!] -’1:|f1333:u ]'u.x +91-120- 4]!5'?3]‘}

% No, | o ~ Paymignt Staa;a
1

4 |on {.ﬂmp.ntmn ﬂf Installatmn work of Plant
5 | Oy Lompletion of I‘_‘-:nmmmf.u:-mnf of Flant

1. Tank M$ Sheet Thicknass — Base Plate 6 mm & Side Plate 5 mm

2. UF Make - Deerfos Membranes Catatogue Attached)

3. Efettrical Control Vaeel - RS Control Panel & Autemation [Catlalozue Attached)
&, Centrituge = W2e {Calalogue Attached)

5 Blower = Akash [Caralegue Atlached)

Project Timelines:
1 Orawing Prepsratlon — 1 Meek Time from ate of signing of Agreoment,
2. Plant Inslalkakion — 2 Months” Fima from thwe date of Advance Paymant & Brawing Aparaval from Ri/s
Gauesans Promolers PeE Ltd. Compariy's skchitoct.
3. Plant Commlssicning — 2 Weaks from the date of Plans Installatign.

L. This order Inchudes any modificatior s and/or alteration to be effected mutually hereina Fer,

4. AW biils et st Lo be submitbed duly certlhct by our enginesrs for paymert.

3. i the evenl of any tailure on wour pasy oo Folfill any andfor all the rerms of thls Yark Order the
company will have tRe vight to, amang other things, fescind this arder and/or to gel tic wark done
by hirnge Il through avy other party ot yaur sele cost and Kakllity.

4. Np compensation shall be payable to you n the swent of any ecangellatin hf¥uspENSion
hasipanement of this Work Order effecred by us @i accoumt of amy Aok af Gocgl, an a0t of staze af
Faria hajaure inchuding clvil disturance & labaar anrest & shortage of power & raw roeterial of
QILr [Aremises.

“o four man working at owr gremises must rigidly follow all sur roes regardiog entry, axit and salely
precautions and maletaln strict discipline.

B. Wow shall be solely responsible far the strict enfarcoment of a'l Acts, Rutes and others made by ke
Central end the state Govcermends or Local Auliarisics and we shall 114 way responslle fo: any
wilation of any act on yeus pail.

Yo Payment shadl b strictly s per 1he terms 2 hove.

The decision of the company In<ase of any dispute shalb be Tiral and Bindiag o oy,

. Tnls Work Grder shail be deemed bo have conclured al, Bew Delhl and anly the courls at Rew Delhi
stult be competant ko Ery sy gase arising out of this Work Qroder.

L Yo wecopkance ot these terms & condition shall be deemed 12 hava besn implicitly given anc
urlaws these term & condlzlons are rvoddilicd with our congerl, those shall be hindIng and conclusive
2 e,

1. The aocwe Work has o be completod by the Mfs B. & Enviro Water & Mahagament within z
Morths from the date of Werk Order., In case of ary delay of the abovs completion works, then h)'s

bl

CliBor (Galrsng Pmmuters Pyi. L. Cantractor
0Afs G MDI LTo 0SS &% Ervire Water & Managemant
I-L__..‘.:'T\ B A M F——
Aut.hn *d Slgnatoty

CAwthorlztd Signagary) (Authorized Slgnetary)



152 39

GAURSONS PROMOTERS PVT LTD

Gavr Biz Pack, Plot No.1, Abhay Khand-11, Indirapurarn, Ghaziabad (1.5 - 201010
) Tek: ~91-120-4343333 Fax: +H- [20-4167319
Wehyite: W, ZEUrEnsncia oo Eradl: L s il sl g oo

— — ——— —

roanbewla

GiAURS

H. % Emvire Water & Management would b levied penalty @RS 25000/~ per day till the installation
of the entire 5TP Plant gets comnplate d

1Z. W case the Plant installation work is halted for a conseettive period of 7 days then the cempary
M/s Gaursons Prometars Put, Ltd shali have the right ts deposit and rrcash Lhe UDE submitted by
M/Js R, 5 Envira Water & Management without any potice ar intimation, s cese the sald B0 15 qot
honored by the bank on the accaunt of Insufflzlent funds, stop payiment, signatune mlsmatch ar
brcause of any ether reazons them p such eventds company M/'s Gaursens Promoters Pet. Lid shall
hald the wndisputed rights to inilizke appropriate legal proceedings lincluding but nct limlted tao
reglztering of a complalnt under the Negatiablz Instrurments Act, 18R81). Marcaver, in the afoig sl
evenys company Mfs Gaursons Promoters Put, Ltd alsa holds the undeniable rights e
temnlnate/cancel this Waork Qrder and withheld the release of any psyments against the bills ralsed
by Mfs R, 5 Lrviro Waber & Managemeni

13.1n case Flant lestallation work is stopped by RWA or sy Government Apency due 11 any reason,
theh time extensian will be provided by M/s Saursons Promoters Pyt g

M5 R. 5 Envine Water & Managemcnt accepls the showa contract subfect to all the terms and
eaxnditions mentloned aboye,

| = e BBl PrONOLEFS [P Contractr
i M/s GAURIINS PROMIOTERS PUT LTD M{s RS Enwire Waker B Manapement

— s T-.H :‘_"\-'___"_ r\--u\-;_—,h_ -,..,_\_\_\_‘_\_

[Authorizod Slpnatory)
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G URS

To. Mabed: . Lo b2lzg 2
16Y Avaniud Taur t_fll:_:,r z ."';_[.!:l rrent Clwners Assacintion

10 Avernoe, Gaue Cily-2, Section 1AL,

areater Modda ¥Wesl, Tlar Feadest:

SFwb  : Finanotice reganding the installatoon of the adudetiona! Seweige Treatment Ulane (5T

Cooar membets of the Z012.A08
W are writing with ewpect to the installation of additiomal ST s e prrogscr e pses.

Flease nobe Shat pursuant to thee tnspection by the membors o the Toint Conumittee cornstorted as
grer thue directions of the Elon'ble Mational Green Tribunal vide i oedor dannl 22012024, an
imllitional 51T has been directed o be installed b méest B neegiremwents of the project.

I womplianee with the directions Laid by Lha goint connnitbee in s report, our earn hias been in
constant contact with the LO15-ACA W allocate & desigaisbeel space for the ST installation.
["ursuant to the mutaal discussion Teteae it snre o sl the membors of the GUTG-ADA rmmel:.r__
the GUIE-ACA gave it cnnsent boallociee e Basement area within the tower T and K of the
project premises vopy enclosed], ks contirmed by their email dated 25.04. 3024 [vopy enclased)
Basoul on this consent, we had contractad and {inalized the work, order with the wendar ter the 511°
installation and duly paid the advance amaent fr e conormengemient of werk but it could nat
commence due bt nt=inal conflicks bebaween the members of the COT6AGA regarding the
dllacated space aml vven s ondate the members of GO-ToAGA are nol able 1o Jortm 3 comesensus,
résialbereg im Bher onstilla Bom being put on Bold.

Flaase tnde that the GUTA-ALRA has boen delaying the 511 installation lor a comsiderabtle tine,
webvisd comsdibubes i chear vielation and distegard of the Joint Committee’s ditaction:.

Plaase Turiher mote that more than oee month bas expired simce your condicmation mail dabed
15.04. 2023 Therofere, this Iether serves as the Linal notice, requesting e GU1A-ADS b0 amicabdy
resolve this issuc within hwo {2) days' lime and facibtake e hmely completion of dw ST0
nstallation. Any furlher delay in e snskallatenn of 3TT shall remder the U168, ADA slaly and
exrlusive [Labbe to bear Hus sole anad cogclusive pespongsibility tor any panalties and duties imposed
ancacceunt of sach delay.

Sinceraly,

Thanks & Kegards,

Eor Gaursons Promolers

. o
-'--a ::
1

—-

Anthorized Srpnnbery

CC o
Tt Fradesh Folludiven Contnod Boand, Creaner Maida

GAURSONS PROMOTERS PRIVATE LIMITED
A Lutar Hiz Fark, Pl2s b ) Bbhay Ehana-L Iedirapee ey Ghagiabad - 201074 1U2) heeche
J_." UAS200DL XWHSPTIC 1 37127 +31-1.25-934 2344 LR LA AL
EA-UH EIT\;_E CLesbaPTETC ArE L i G0 (e adia. Lo

SEL b ewa Bk (ke sbrhees L oA FasEe TRlwE vl s

REAL ESTATE | RETAIL | EDUCATION | HOTELS | SPORTS | INFRASTRUC TURE | MEDIA
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ur own warld

G..URS

Ta, Tiated: - 0700, 2024
Uttar Fradesh Falluttos Contol Board.

A1, Flrst Fleoee, Commercial Com plex Blla-2.

rater Nuida Coutam Bodh Xagar

2ub - Intimation regacdisg isseenee cF “nal motice tothe GC3E-AA Sur Ui uedacdation of
ed:licinnai 57F as por e ditoclions of the it ©ommittae copsbtuteg by fhe Bon'kle
Tritruaal ie Crrigical Application Mo Bg a2

Hespegtad Slr

W ang wriliog wlle iespeet b the shocementionsd O A, Leacing swenbar OO 2024 Glred g J6% Aenine
Latiar iy 2 Apurtaneed Chieers Ass2ondtion tersies Grache Wodu dedistend Dezeiogaant Ay Rhowry”.

Please s tlust paarsuant ta the inspaction vy Ahe weombees of the Joint Commites constiuled as ne
ther dlimections of e Hucble itibunal, vide its order dated ZX0L 2024, ar additionsl 5107 has beon
dilecled by fhe Jnint Comrmities to be inslalled 4o st Hae repatremeaits ab the projest.

I Connpliaree with tha directions lawl by tie Juins Commithoe inits report, owr leam has beon m
eomElanl conba bwith the L0714 A0A 1 allocate a desygnated space for the ST inssallation, Cursuant
W thier mwitual discussion el 2en e keam aml the members of tra GCIE-ADA the UCTS ALK initially
gave s Lersent i allocate the basemenl acea within the wer Tamd K of the projecl premizes (oopy
annexed Retewith as Annexure &3, a5 confitmod by theer eanail dabd 23042024 (copy anmexed
herewith ax Annexoee B Bazod an this consent, woe had coatracted and findlized Ue wosk ordur wifs
th vomdos fon U T2 costalatiom and dov paid the advane amozst for The romnenconent of ok
Leab it comhl nol by comzoenced due s dnternal conlliss boebeceet Ui members of the GUT8 AR
ragandugs e dnsabad space and e an en dode Hie memibers of G- L0AA ane nel able Lo fusin a
~unsenFELs resucliog in Hue ingtallation being pueon hold.

Mt is perlisent do nelz Ahat more than ome wonln's i hay slageed <inne the previous confirmatics
comiil dated 23002076 cf e GUTR AL Therefare, i view ol $Fus congsdarable ne Teings baken b
the SO16-A0W nsulting in substantial dzlay m ihe i:||:|'|:l|.|=1:|1|-n.hsri-::-n of the Jirections of the Jodinl
Cunnmitter, wo have isened a funal satiee bothe GO T6-ACR on 06.06.2024 (copy annexed herwith as
Acuiesure U reopuesting for am aimicable sesalutivon of the pondipg isswes within 2 davs’ time.

Wu haenzly schmit that we have besn contimaeesly Bllewsng up with te SCTS-ACS Toe e Lisely
canrpliaree vaith <he wure icors of the Toint Commilkes amd il is ool oncaccount of the consistent delays
ant b prart o this SC 1 G-A00 i allinsting o dedicate.d space, thal tha iestallation af Ohe addibional 501
T T pect cnn bunlad

Theteluze, we reguest your esteamed alfice o by bake regmizance of our commueicadien and
ark-owledge cur pecastent obfors in complying with the divections o the jout commithe: and zoguest
Tt anr delay i Lhe imslallation of the adyditional STP sl be sulely and ewclosively abrisoatahle w
fh GO - ALYA s e s i sufficiently e ideooed vay el basis el the racts and supporsng decomants
stbrrillad o s Tagen,

Sincerely,
Thanks & Bewails,
For Giursons Proopobers Priva dd .

-
A horizned Ei.ll_.'il'lﬂ,la.l".l-."‘:." ) rutineel. . ..

1
GALRSOHS PROMOTERS FRIVATE LIMITED
Gaur Rir Pork, Pigk B -1, ahay Bhard-1, drapurarn, Ghagabad - 20100104 02 dia
G) LA S DL MOEPT OIS T1ATY +a1-120-d74 2331 18600 140 3452
EA“H [:Iw_z leg.ﬂhn-?gau_mn'lsindla.:nm gaursansirde.cnm
101 Tu Pz dahdo T3 ol e, Fiod PrE=20 1 10 Pieo T d b Lo, Gl 1IEEH S

34



wour own vaorkd
PoAnneaure A Copy obthe propased plac for Qe allovafon f @asement acea watkin the ket | and
F. nf the prodect prestass for thie imstallation of addilical So1c;
Annesore B Copy af the cmadl dated 250420350 confiraing the propread plas far te intal Labon

of additinnal STT: amd
Anmezere O Cony af the final nolice datsd 96062033 sont kg the SCTE-A0A

Enslioxed

14

Pt |

GAURSONS PROMOTERS PRIYVATE LIMITED
" Carp. O Gaur Biz Park, Plot Ho-1, Abhay khard -, Indimpumm, Ghanasad 2001314 (0P} Incea
1M LS Do 2 PTE LS TERF | Tol: + 01170424 3333 | Toll Free: 1800 100 3753
Eﬁ.un EI" 2 E; lagalhosipaurscns mdia o | gaurtersindia e
- iz [ T0. 1Pl dabbn Zoom Dorcli in Se- 25,150 Uirw Ry Dyl e [ D092




Frgsideni
At Burtiar
TR - b

Serrmey
Erappmi
Ahlvrani

w0 DT 1R G

Treasufer
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Bask, Secredesy

5 sh Makroo
TUETHEAISE

s ekl
Membars

Vaishali
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acddregs RUYA Room, 167 Avenue, Gaur City 2. Greater Noida - 361 004
1P, Registation o, GBNO5T04/2012-2320
Emeail acaqe1d 201 noogledrouds oom

Eharacl 140018 104
Te
Ml Crpnersons Proetozers Py Lid,
Thuauge ity Sdirecmors Authoniged Signawny

Repd. (0L 101, 1" Fliug, 4shish Cornmercial Complex,
ot o, 24, LR Mew Bejdheni Enclive. Sxelhi-110092

Alsnoat:
Corp, (ML Gaur Biz Pard. Mot No. OF, Abhay Kiand-11. Indirapurar. Crluactialid-

AN

Suhject: [nstattalion of STF a1 the 16™ Avenue group heusing. feaur Cimv=l,
Sector - Wel7, Grearer Maida West, frautam Buddha Megar

Ref:

. Your letter dated 06 N5 2024
& Jmpr Paapecrion Keporl Jated 12032024 conducted by CIMCR and LIPEC Es,

Sir,

Kimdle take reizrence of ubove jefersd hetier issuerd by voa and the frspection rezon
nlarein yo wene 1equired tninszall the ST af 575 KLD in additioe w the 3]0 K11
KT8 slrendy installed in the prugp heuging wemises. Further, e 3TF af appropriate
capirs iy .2, BN5 KLLD wag required to he installed by voursel§hefane handing over the
posseesion of 1he apamment unils o their respecive owners hul you anly insralfed the
STP of 310 KL and got issesd yoorself Cecupancy Cerlificare from Cireater MNoid
Tlysiial Developmen Authoties ¢"the Authoeri ") and sarted handing over the

possesston of U apactheent urits in viclation of statueary norme and regnlations.

Tt is v the sincers and conenwows sons of O 16" Avenoe OC-2 AOA "the
Assactelion”™) and its members hal an origingl application ne 100 of 2024 was Oled
hefare the Honhle Sational Green Tribunal, Principal Bench and above refered
ins pechon was carried it by the represerdatives of CPCE and UPPCD an the diTzctions
ol Hen'ble m43T, and afier the wiglations were {legped by die Jaint Iospection Ten i
L% report, you communicated 10 the Association diar an TP on additional 573 kLI will

b installed i 1he groun kousing,

36

ANNEXURE R/9
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WLl pe e b st leste s dute] e Ne 202D 0E Bronpgh e ol Sulicy Tl &ddineiy

ST od 375 K LI as ke dastated at the site aporoses by the asthoiy o sl I,
Vv and the Azsociation 15 ol zatharised e desizale =0y aLher wlea s the mstallanes
of STE The site G installation of STP s gireads desirnated in e sillid ined 1aps,

rasefare the At ,ncu_u.._'.[_ s ool the wiew ]l additioral jestallation nf 375 RLIY 5TF

slraald be installed as per the sanctivned maps and & AQprOpria: s,

1 is Tucther sulmcted fhat seeking conzent from ke Assocition tar a plce insLzll

S1F appears 1o be a delaying G 45 the peites fhe Assosialion nor itz hoard mesihers

hava the sutic ity 10 change % [avoul of he group heauzing by desipnating A other
arca [ur The inssadetion of STE The purpered cunsent dated 25.04 2024 iz wn-esl s

the 4ssnciaton came o know 1 it cal Jesignate acy mber plaze fur STF as

peasnsed By ol

Itis thereinre requested from you that g turtber delays o eznred woder the gurl
nf secking space for STP whes such spacc is ulready a pproved by ihe frreeater Molda
sucharity bt the saoctionsl maps and lavout plags prepared by yoo. s riber
requested that installation be eareled oul in aline bound imanncr as the discharge

uf wnireated witer aod viviation of snviresoeatal yorms in ¢onfiouing till dede

vesulting in levy of cnvirpnmental codinpensation.

For L6 Avenue G0 -2 Anariment Owners ssocision

Far 16THAVERLIE GAUR CITY 2A04 .

Lm*“"‘
=

Cirenter Noida [ndustrial Development Autharity through its CEC

Lwpry L2

3 Central Pollution Coetrod Board through Member Sacretary

K

3 Uhitar Tyadesh Pollufion Control Board throuely Bember S2ctetany

37

—



158
G URS38

yuaur ovwen waorld

ANNEXURE R/10
To, Date 24.06.2024

The GM - Planning

Greater Nolda Industrial Development Authority (GNIDA)
Tower no.-01,4% Floor, K.P-04,

Greater Noida - 201308

Distt. - Gautam Buddha Nagar (U.P)

Ph.no +81-120 2336030 (tel)

Email: authority@agnida.in

Sub- Request to install additional STP of 576 KLD at the Basement of Group Housing
Project GC — 16 / 16TH Avenue, at Gaur City-2, Plot no. - GH-03, Sector 16C, Greater
Noida (U.P) by the company M/s Gaursons Promoters Pvi. Ltd,, reg.

Sir,

With reference to the above subject, kindly to Inform that the Company M/s Gaursons Promoters
Pvt. Ltd had completed the Group Housing Project GC = 16/ 16TH Avenue, at Gaur City-2, Plot
no. - GH-03, Sector 16C, Greater Noida (U.P) vide GNIDA latter no —

BP-3302(C)Y2018/1817 on dated 28-02-2019. (Copy enclosed at Annexura-1).

Kindly to inform thatl before obtaining the above completion of the project, the company had
inzstalled a STP having capacity of 310KLD at the above Group Housing Project. Beside the
above presently the NGT & UPPCB (Copy enclosed at Annexure-2) had directed the company
to install an additional STP with capacity of STEKLD.

In view of the above, the company had idenfified about 330 sq.mt., area at the basement of the
project as per the enclosed site plan. (Copy enclosed at Annexure-3), whera neither any area
had been allotted for parking to the residents nor this area is having any services elc. of the
project. This area found suitable for installation of the STEKLD above proposed STP.

Therefore, kindly requested to parmit the company for installation of the additional proposed
STEKLD STP at the basement of the above Group Housing Project, for which the company would
be highly obligad.

Thank you for your time and consideration we look forward for your positive response.

Regards,

For Mis Gaursons Promoters Pvt.Ltd.
DT e

Authorized Signatory)

Mob-0582270254
Encl. as above
GAURSONS PROMOTERS FRIVATE LIMITED
11 Gatr Bz Park, Fiot Ma-1, Abhay Khend-, Indirapuram, Ghaziabad - 201014 {LLE} India
N LM E2000L2008PTCISTTIET | 7ol 441 130254 3333 T2l Frea 1800 180 3057

[ cushomentare@gaursonsindia.com | W: geurtantindsacom

EA-I.! H : F-I_.rv- 2 FIL. b Roar, Aulsh Cowrds . Conpine. e ne- 27, LEC M Ao erd s ve, Dbk 70 000
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fisftn ~ag 020010

Ta,
M/s Gaursons Promoters Pyt L1d,
D-25 Vivek Vihar

Delhi-110095
| Gaurso & TR W G106 /GH-03, Setter 160
R il —(pig)/oe s302(c1/2016/4430 71 90062016 T {pigi/hp.
- B02(€)/1933/2016 FAE 30082016 W) e airfe} s e ﬂmm
L) T g e

- Time extension for phase-| Complotion to be Submitied s Xy
' mmmmmmmaﬂhmmmﬂ d i g
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[,
e Registrar
Tlwe Matioaal Gredn Tribhunal.
Principal Bench,
New Delhi
E-mail- judicisi-npti@goy, n

Sub:  Action taken report in compliance of the order dated 22.01.2024 passed by Hon'ble National

Cireen Tribunal, New Dellhi in Original Application No, 1K of 20524 16" Avenue Gaur City

2 Apartment Owmners Association Versus Greater Noida [ndustrial Development Aothonty.
Sir.

That i comphliance of the order dated 22.01.2024 passed by Hon'ble Mational Green
Tribunal, New Dellhi m Onginal Application No. 100 of 2024 T6thAvenue Gaur City 2 Apartment
Chwners Association Versus Crreater Moids |ndusinal Development Authority, Action taken report
an behalf of Central Pollution Control Board and LLP, Pollution Control Baard 1s anneyed herewith

ad forwarded 1o vou with the request that the same may be placed before the Hon'ble Tribunal.

Yours Sincerely
Enclosure- Ax above
et
13531004
(DK, Gupta)
Regional OfMicer

G

Copy to:

|, Shri Pradecp Misra, Advocate, Hon'ble National Green Tribusal, New Delli for persaal
and necessary action please.

2. Chief Enviconmental Oflicer, C-1, U.P. Pollution Control Board, Lucknow for
information plemse.

3. Law Officer-1, ULP, Pollution Contrel Board. Lucknow for information and necessary

action please.
,.k-"\."'ﬂ""u'l.:‘-

633021
Regional eer

.,

'
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2.1 STATUS OF STP INSTALLED AT 16™ AVENUE GAUR CITY 2

The Committee observed that STP installed in the basement of 16th Avenue Gaur
City 2 was found non-operational, As per Consent to Operate (CTO) granted by
UPPCE, the permission STF was only fer 310 KLD. During the period of granbng
CTCY, the ooccupancy was for 1001 flats and estimated sewage peneration was 310
KLD. In Phase - |, STF of capacity 500 KLD need 1o be commussioned and same was
not carried oul by Project Proponent Copy of inspection report of UPPCB is
attached as Annexure-1.

Observa of joint STP

1. Water consumption in 2050 nos. of flats may be calculated by assuming 135 It
per head per day, which is 135X4X2050= 1107 KLD -

fi. Accordingly the total waste water generation may be considerad as 1107 KLD
AB0% = 885.6 KLD,

iii. The l:n]la:ﬁ;un 'EI.FI'IIF for the collection of sewage from 13 towers and 01 School
{Gaur International School) is 12 m* and same is not adequate.

v, As per information provided by Project, Project has installed STP of capacity
310 KLD, which is under capacity against total waste water generation.

v. Project proponent should epsure install STP of adequate capacity in the
project

2I5TATUS OF INFRASTRUCTURE RELATED TO CONNECTIVITY OF 13
TOWERS TO 5TP

The team inspectsd the sewage grid network system of all the 13 towers of
16 Avenue Gaur City 2 It was observed that (2 main lines are laid for the collection
of sewage which is subsequently connected o the service lines of all the 13 towers.
The service line is connected o main line and the flow from main line could be
diverted to collection sump using valves for further treatment At present, the
sewage generated is diverted to the sewerage system of Greater Noida Industrial
Development Aathority (GNIDA), It was found that infrastructure for connections
of sewage from all towers to STP is present. However, ST capacity is inadequate.

X

Page 2 of 3
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Original Form-Ato C-....... 10 C-......
Revised Form-A to C-....to C-....,

. Buyer Consent Letter- C-....t0 C-.....

3
4, BuyersListC-....10C-.....
5.
6
7
B

Affidavit Regarding to be Abided by RERA- C-.... to C-.....
. Affidavit Regarding to be Abided by UP Apartment Act-2010- C-.... 1
. Board Resolution for Authorized Signatory C-.. ..
. Affidavit regarding consent C-.... 10 C-., ...
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2 Messages

Trees list of GC-16

all m-g
ANNEXURE R/13
. N

o

@ - @

10
1
12
13
14
15
16
17

18
19

Plumeria alba

Washingtonia filifera
Delonix Regia
Polyalthia Longifolia
Ficus benjamina
Ficus religiosa
Azadirachta indica
Chorisia speciosa
Tun
Phyllanthus emblica
Nyctanthes arbor-tristis
Mangifera indica
Roystonea regia
Psidium
Holoptelea integrifolia

Bottle brush

largestonia tree
Manilkara zapota

Punica granatum

Total Trees

Champa

Washingtonia filifera

Gulmohar
Ashok
Ficus benjamina
Pipal
Neem
Semal
Tun

Awla

Harsingar
Aam
Bottle palm
Guava
Chilbil

Callistemon
largestonia tree
Chikoo
Anar

17

134

109

65
10

288



50

ANNEXURE R/14
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AREA CHART-GROUP HOUSING PROJECT AT PLOT No. GC-16 AT GAUR CITY-2 PLOT NO.GH-03 SEC.-16C,GR. NOIDA

ANNEXURE R/15

NOTE-4 EXISTING ELECTRICAL LOAD 1250KVA ( 7 Nos. ),WITH POWER BACK-UP SYSTEM, DETAILS SHOWN IN ELECTRICAL PLAN

SL. EXISTING COMPLETION | COMPLETION TOTAL REVISED R i e 18

NO. PART-3 PART-2 *** PART-1 *** (1+2+3) SANCTION ** TOTAL BUILTUP AREA DETAIL Greater Noida Industrial Development Aulhority |
1 |GROUP HOUSING PLOT AREA - 48435 13[sQMm. & e COMPLETION | COMPLETION| COMPLETION TOTAL REVISED 4/_'5{;3,-_-;;53 o2 @’)/"%g /52 oo
2 |PERMISSIBLE FAR * = 197900.00|SQM. PART-3 PART-2 PART-1 (1+2+3) SANCTION Malid U, |
3 |PERMISSIBLE 15 % PRESCRIBED FAR * = 21770.00|SQM. 1 |TOTAL FAR AREA = 164311 11 110.362 33039.92 197461.40 199821.296
4 |PERMISSIBLE GROUND COVERAGE @ 35 % OF PLOT AREA = 16952.30|SQM. 2  |TOTAL % FAR AREA = 14403.71 2507.44 4494.08 21405.23 19766.479
5 |PERMISSIBLE Dus * = 2080|DUs 3 |TOTAL NON FAR AREA = 40722.80 40722.80 49196.886
6 |EXISTING / COMPLETION GROUND COVERAGE AREA 10747.30 667.50 2217.62 13632.42 13248.721|SQM. TOTAL = 219437.62 2617.806 37534.00 259589.43 268784.661
7 |EXISTING / COMPLETION FAR = 164311.11 110.362 33039.92 197461.40 199821.296(SQM.

8 |EXISTING / COMPLETION 15 % FAR = 14403.71 2507.44 4494.08 21405.23 19766.479|SQM.
9 |EXISTING / COMPLETION NON FAR . 40722.80 40722.80 49196.886|SQM.
10 |EXISTING / COMPLETION Dus = 1680 400 2080 2080|DUs
11 |[TOTAL REQUIRED PARKING = 2500|ECS
12 |TOTAL EXISTING PARKING = 2503 2512|ECS
_ 3 COMPLETION
1 |[EXISTING FLOOR AREADETAILS EXISTING ALL READY COMPLETION OBTAINED *** OBTAINED **** GRANT TOTAL

SL. B BOR IBLOCK BLOCK-A BLOCK-B BLOCK-C BLOCK-D BLOCK-E BLOCK-F BLOCK-G BLOCK-H BLOCK-I BLOCK-J BLOCK-K SUB TOTAL-l BLOCK-L BLOCK-M _ SUB TOTAL-lI | BLOCK-N (Ill) (1+11+11)

NO. FAR |15 %FAR|Dus| FAR |15%FAR| Dus| FAR [15% FAR|[Dus| FAR [15% FAR|[ Dus | FAR [15% FAR] Dus FAR |15 %FAR|Dus| FAR |15%FAR|Dus| FAR [15% FAR[Dus| FAR [15 % FAR| Dus FAR 15 % FAR| Dus | FAR |15 % FAR|[Dus| FAR [15%FAR| Dus| FAR |15%FAR[Dus| FAR [15%FAR[Dus FAR [15%FAR|Dus| FAR |15%FAR| FAR | 15%FAR | Dus
1 |GROUND FLOOR 885.98 30.65| 4 | 1261.02 57.45| 8 | 1261.02 57.45| 8 | 1001.55 55.12| 8 997.10 55.13 8 693.32 46.48| 8 786.49 4263 8 | 637.49| 5391 8 | 641.37 53.91| 8 786.17 58.68] 8 | 1213.95 6427 8 | 10165.48| 575.68) 84| 638 41 40.38| 8 | 782.46 46.80[ 8 | 1420.88 87.18| 16| 103.16| 54574 11689.50| 1208.60| 100
2 |1st FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28| 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 58298 54.68| 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.89 34| 589.39 37.39] 8 | 72211 58.36| 8 | 1311.51 95.75| 16 648.90] 9423.26| 1387.54| 100
3 |2nd FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55|  56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 58298 54.68| 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.88| 84| 589.39 37.39] 8 | 72211 58.36] 8 | 1311.51 95.75| 16 648.90] 9423.26| 1387.54| 100
4 [3rd FLOOR 569.85 5435 4 | 966.95 66.28] 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 | 717.09 54.08| 8 579.11 5468 8 | 58298 54.68| 8 717.09 54.08] 8 898.19 63.41| 8 8111.75| 642.89] 84| 58939 37.30] 8 | 72211 58.36| 8 | 1311.51 95.75| 16 648.90] 9423.26] 1387.54| 100
5 l4th FLOOR 569.85 5435 4 | 96695 66.28] 8 | 966.95 6628 8 | 793.95 56.80 8 789.55 56.80 8 530.02 61.46| 8 717.09 54.08| 8 579.11 5468 8 | 582.98 5468| 8 717.09 5408 8 898.19 63 41| 8 8111.75| 642.89] 84| 58939 37.39] 8 | 72211 58 36| 8 | 1311.51 9575 16 942326 738.64] 100
6 |5th FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28) 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 54.08] 8 579.11 54.68] 8 | 582.98 54.68| 8 717.09 54.08| 8 898.19 63.41 8 8111.75 642.89) 84| 589.39 a7.3| 8 | 7211 58.36| 8 | 1311.51 95.75| 16 942326  738.64] 100
7 |6th FLOOR 569.85 5435| 4 | 966.95 66.28| 8 966.95 66.28| 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 54.08| 8 579.11 5468 8 | 58298 54.68| 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.89 84| 58939 37.39| 8 | 722.11 58.36] 8 | 1311.51 95.75| 16 942326 738.64] 100
8 |7th FLOOR 569.85 5435| 4 | 966.95 66.28| 8 966.95 66.28| 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 54.08| 8 579.11 5468 8 | 58298 54.68| 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.89| 84| 58939 37.39| 8 | 722.11 58.36| 8 | 1311.51 95.75| 16 9423.26| 738.64| 100
9 |8th FLOOR 569.85 5435| 4 | 966.95 66.28| 8 966.95 66.28) 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 58298 54.68| 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.88| 84| 58939 37.39] 8 | 722.11 58.36| 8 | 1311.51 95.75| 16 942326 738.64] 100
10 [9th FLOOR 569.85 5435] 4 | 966.95 66.28| 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55 56.80 g 530.02 61.46| 8 717.09 5408 8 | 579.11 54.68] 8 | 582.98 54.68] 8 717.09 5408 8 898.19 63.41| 8 8111.75| 642.89] 84| 58939 37.39] 8 | 72211 5836 8 | 1311.51 95.75| 16 042326 738.64] 100
11 [10th FLOOR 569.85 5435| 4 | 96695 66.28| 8 966.95 66.28| 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 582.98 5468| 8 717.09 5408 8 898.19 63 41| 8 8111.75| 642.89) 84| 58939 37.39] 8 | 72211 5336 8 | 1311.51 95.75| 16 9423.26] 738.64| 100
12 [11th FLOOR 569.85 5435( 4 | 966.95 66.28| 8 966.95 66.28) 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 &8 | 579.11 54.68] 8 | 582.98 54.68| 8 717.09 54.08) 8 898.19 63.41| 8 8111.75| 642.89) 84| 58939 37.39| 8 | 72211 58.36| 8 | 1311.51 95.75| 16 942326 738.64] 100
13 [12th FLOOR 569 85 5435 4 | 96695 66.28] 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468| 8 | 58298 54.68] 8 717.09 5408 8 898.19 63.41| 8 8111.75| 642.89) 84| 58939 s7.30] 8 | 72211 58.36] 8 | 1311.51 95.75| 16 942326 738.64] 100
14 [13th FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 582.98 54.68| 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.89] 84| 58939 37.39| 8 | 722.11 58.36] 8 | 1311.51 95.75| 16 9423.26| 738.64| 100
15 [14th FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 582.98 54.68| 8 717.09 54.08] 8 898.19 63.41| 8 1[ 8111.75| 642.89) 84| 58939 37.39] 8 | 722.11 58.36] 8 | 1311.51 95.75| 16 9423.26|  738.64| 100
16 [15th FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28] 8 | 793.95 56.80| 8 789.55|  56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 54.68] 8 | 582.98 54.68| 8 717.09 5408 8 898.19 63.41| 8 8111.75| 642.89] 84| 589.39 arael e | 72 58.36] 8 | 1311.51 95.75| 16 9423.26| 738.64| 100]
17 [16th FLOOR 569.85 5435| 4 | 96695 66.28| 8 966.95 66.28| 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 582.98 5468| 8 717.09 5408 8 898.19 63.41| 8 8111.75| 642.89| 84| 58939 37.39| 8 | 72211 5836 8 | 1311.51 95.75| 16 942326 738.64| 100
18 [17th FLOOR 569.85 54.35] 4 | 966.95 66.28| 8 966.95 66.28] 8 | 793.95 56.80| &8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 54.68] 8 | 582.98 54.68] 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.89] 84| 589.39 37.39] 8 | 72211 58.36| 8 | 1311.51 95.75| 16 9423.26] 738.64] 100
19 [18th FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 6628 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 5468 8 | 582.98 5468 8 717.09 54.08| 8 898.19 63.41| 8 8111.75| 642.89] 84| 58939 3739 8 | 722.11 5836 8 | 1311.51 95.75| 16 9423.26| 738.64] 100|
20 [19th FLOOR 569.85 5435 4 | 966.95 66.28| 8 966.95 66.28| 8 | 793.95 56.80| 8 789.55 56.80 8 530.02 61.46| 8 717.09 5408 8 | 579.11 54.68] 8 | 582.98 54.68| 8 - 717.09 54.08] 8 898.19 63.41| 8 8111.75| 642.89| 84| 589.39 37.39] 8 | 722.11 58.36| 8 | 1311.51 95.75| 16 9423.26]  738.64| 100
21 |20th FLOOR | 589.39 37.58] 8 | 72241 58.36| 8 | 1311.51 95.75| 16 1311.51 95.75| 16}
22 |21st FLOOR 589.39 ar.8al 8 | 72219 58.36| 8 | 1311.51 95.75| 16 1311.51 95.75| 16}
23 |22nd FLOOR 589.39 37.39| 8 | 722.11 58.36] 8 | 1311.51 95.75| 16 1311.51 95.75| 16
24 [23rd FLOOR 589.39 sral 8 7221 58.36] 8 | 1311.51 95.75| 16 1311.51 95.75] 16
25 [24th FLOOR 589.39 3739 8 | 722.11 58.36| 8 | 1311.51 95.75| 16 1311.51 05.75| 16
28 |CONNECTING Slab/Pergola B/W Blocks 2234 22.34 101.95 40.88 142.83 7.20 172.37
29 |MUMTY,MACHINE ROOM, WATER TANK 87.99 140.79 140.79 149.72 149.72 142.21 138.64 127.94 127.94 138.64 147.89 1613.08 126.44 137.70 264.14 1877.22
A |TOTAL EXISTING (D.U.S.) 80 160 160 160 160 160 160 L 160 160 160 200 2080
B |EXISTING F.A.R. 11713.17 19633.19 19633.15 16086.68 15998.53 10763.69 14411.27 11640.52 11718.05 14410.95 18301.94 164311.11 18154.09 110.362 197461.40
C |EXISTING 15 %PRESCRIBED FAR 1151.30 1457.52 1457.51 1284.08 1284.09 1356.42 1208.79 1220.68 1220.68 1224.83 1417.03 14403.71 1064.12 19545.51
, SRR S | e S : " EXISTING i | ALL READY COMPLETION OBTAINED ***** EXISTING BLOCKS GRANT TOTAL

BLOCK - A BLOCK -B BLOCK -C \ BLOCK - D BLOCK -E BLOCK - F BLOCK - G BLOCK - H \ BLOCK -1 BLOCK -J BLOCK - K SUB TOTAL-II BLOCK - L BLOCK - M SUB TOTAL-II BLOCK - N (Ill) (1+1l+1ll)
| |GROUND COVERAGE (ALL BLOCK) 916.64 1320.58 1312.54 | 1056.68 1052.23 746.32 835.74 673.77 677.65 842.44 1290.37 10724.96 712.781 842,888 1655.67 = 12280.63
I |POLICE CHOWKI / NURSERY SCHOOL / CRECHE 652.50 = 652.50
Il |OPEN TRANSFORMER /DG SET AREA 489. 41 = 489.41
Vv |SLAB / PERGOLA 22.34 142.83 165.17
V |OTHERS GROUND COVERAGE GUARD ROOM 29.77 = 29.71
VI |[METRE ROOM 10.00 10.00
VIl |[EXISTING NURSERY SCHOOL GUARD ROCM 15.00 15.00
10747.30 2217.62 667.50 = 13642.42
3 |15 %PRESCRIBED FAR DETAILS g ]PARKING ( ALL READY COMPLETION OBTAINED ***) 7 | [LANDSCAPE AREA DETAILS 8  |DENSITY ACHIEVED gl &
| sL. BL-:DCKS I COMPLETION| COMPLETION | COMPLETION 'I ) |REQUIRED CAR PARKING| = 200000.00[ 7 80 = 2500[ECS 7.1 | |OPEN AREA | |EXISTING/PROPOSED MAIN DUs = 2080 Dus

NO. PART-II PART-I[** PART-|** | iy |EXSTING PARKING DETAIL | | |OPEN AREA = PLOT AREA ( - ) GROUND COVERAGE I AVERAGE FAMILY SIZE @ 4.5 PERSONS PER Dus.

A |BLOCKS-A,B,C,D,EF, G, HIJ&K = 14403, 71 ' A |EXISTING BASEMENT PARKING DETAIL - = 48435.13 13642.42 Il |[EXSITING/PROPOSED DUs POPOULATION = 9360

B |BLOCKS-L & M = 2649.36 a |TOTAL BASEMENT AREA = | 41707.17|Sam. 1| |[TOTAL OPEN AREA 34792.71

C |OTHERS 15 %FAR b  |UG TANK IN BASEMENT - 331.23|Sam. 7.2 | |REQUIRED LANDSCAPE AREA = OF OPEN ARE
| |METER ROOM = 10.00 c EQUALIZATION TANK IN BASEMENT = 56.86|Sam. = 34792.71 50 9 ARCH. FEATURE DETAILS

|| |GUARD ROOMS ETC. = 29.71 d |AREA UNDER - BLOCKS = | 17873.32[Sam. | 17396.36 NO. BLOCKS AREA

Il [U.G. TANK AT BASEMENT = 388.09 e |AREA UNDER - RAMP IN BASEMENT = 780.00[|Sam. EXISTING LANDSCAPE AREA 17401 97 1 BLOCK - A = | 102.56[sQM

IV |SERVICES/S. T.P. AT BASEMENT - 630.00 i |TOTAL LESS AREA IN BASEMENT (b+c+d+e) = | 19041.41]Sam. 7.3 REE_REQUIRED 2 BLOCK - B = 89.45|SQM

V. |SERVICES/OWC AT BASEMENT = 77.50 g |NET BASEMENT AREA EXSTING FOR CAR PARKING (a - f) = | 22665.76|Sam. | [NOS. OF TREE = OPEN AREA / 100 3 BLOCK - F = 75.35[SQM

V| |OTHERS SERVICES/STORAGE = 220.00 EXSTING TOTAL BASEMENTS PARKING @30Sgmt per ECS = 34792.71 / 100 4 |BLOCK -G = 90.75|sQM

VIl [OPEN TRANSFORMER /DG SET AREA % 489.41| 22665.76| 1 30| = 756|ECS = 347.93 5 BLOCK - L % 85.88[sSQM
D |EXISTING BLOCKS-N (NURSERY SCHOOL/CRECHE ) = 2492.44 B |EXISTING BASEMENT MECHNICAL PARKING DETAIL:- I |SAY Nos OF TRRE (REQUIRED.) = 348| Nos. 6 BLOCK - M = 92.45[SQM
E |EXISTING NURSERY SCHOOL GUARD ROOM = 15.00 a |TOTAL BESEMENT BLOCKS AREA = | 17873.32[sam. I [TOTAL EXSTING TREE = 300| Nos. TOTAL| = | 536.44|SQM

TOTAL = 14403.71 2507.44 4494.08 b |AREA UNDER - LIFT, LOBBY & STAIRCASE IN BASEMENT % 872.44|SQM. TREES DETAILS
e R e e ;
E : : gmt. Of OPEN AREA = 349|Nos ;

SL. COMPLETION| COMPLETION | COMPLETION e |OTHERS SERVICES / STORAGE = 220.00[SQM. I |PROPOSED TREES (71 Gaur Biz Pal:k Plot No.-1, Al?hay Khand-Ii,

NO. ckaa PART-III PART-11** PART-I** TOTAL LESS AREA IN BASEMENT (b+c+d+e) 1799.94[sQM. A) EVERGREEN TREE < Indirapuram, Ghaziabad
1 |BLOCK - A - 916.64 NET BASEMENT AREA EXSTING FOR MECHNICAL CAR PARKING (a-f) BOTANICAL NAME _ |COMMON NAME TOTAL TREE > PROJECT: - £xiSTING GROUP HOUSING PROJECT, GC-16
2 |BLOCK -B — 1450.04 = | 16073.37|SQM. a)|Alstonia Scholaris Scholar tree = 29|Nos J GAUR CITY-2 AT PLOT NO GH-3, SECTOR 16-C
3 [BLOCK -C - 1450.04 EXSTING TOTAL BASEMENTS MECHNICAL PARKING @18 Sqmt per ECS b)|Polyalthia Longifolia Ashok tree = 136|Nos [T GREATER NOIDA |
4 |BLOCK -D = 1178.25 = 893|ECS c)|Mimusops Elengi Maulsari = 29|Nos J> - COMPLETION DRAWING
5 |BLOCK - E = 1178.25 ¢ |EXISTING OPEN PARKING DETAIL:- (AT GROUND LEVEL ) SUB TOTAL = 194|Nos v, (BLOCKS-A, B, C, D, E, F, G, H, I, J & K)

6 |BLOCK -F = 826.27 a |EXSTING AREA FOR OPEN PARKING | = | 17082.46|SQM IB) DECIDUOUS TREE i SCALE : - |
7 |BLOCK -G = 898.55 b  |EXISTING TOTAL OPEN PARKING @20 SQM/ECS - 854|ECS BOTANICAL NAME [COMMON NAME TOTAL TREE :(_>| TITLE :- \\
8 |BLOCK-H = 731.71 D TOTAL EXISTING PARKING a)|Delonix Regia Gulmohar = /8|Nos e AREA SHEE ( \
9 |BLOCK-I| - 750.97 A EXISTING BASEMENT PARKING ( A) = 756|ESC b)|Chorisia Speciosa Chorisia = 58 Nos s OWNER'S SIGN f KP«.iLm - GTS!GN
10 [BLOCK-J = 898.55 B EXISTING BASEMENT MECHNICAL PARKING ( B ) - 303|ESC | c)|{Bombax Malbaricum Semal - 29|Nos \ Y
11 |BLOCK-K = 1368, 69 C EXISTING OPEN PARKING ( C) = 854|ESC | d)|Pluneria Alba Champa = 29|Nos Gat.lrgié; . Plot
12 |BLOCK-L = 793.33 = 2603 |ESC SUB TOTAL = 194|Nos Abhz A(rﬁaiﬁglﬁ In¢ 2,
13 |BLOCK-M - 934,58 GRAND TOTAL = 390|Nos ot KA AR GHITE WARAL
14 [BLOCK - N = 648.90 S P CA/2012/
TOTAL = 11647.97 648.90 1727.91 6 |ALL READY COMPLETION OBTAINED NON FAR AREA /C’;, i x| SavrBizPark, 10: 1
TOTAL ROOF TOP AREA = 14024.78| EXISTING BASEMENT AREA = [40722.80/sQMm. o ,,,C"L s Pl A R, Gl
NOTE-1 * LAYOUT DRAWING ALLREADY SENCATIONED FROM GNIDA VIDE LETTER NO. PLG / (BP) 2526(S) 9165 DATED - 16/12/2016
NOTE-2 **ALL READY SENCATIONED FROM GNIDA VIDE LETTER NO. PLG / GH/ PS-1180, DATED - 19/02/2014
NOTE-2 ***ALL READY COMPLETION OBTAINED FROM VIDE LETTER NO.(Plg)/ BP/3302/2016/7964 DATED 27-10-2016 FROM GNIDA e e
NOTE-3 ****ALL READY COMPLETION OBTAINED FROM VIDE LETTER NO.(Plg)/ BP/3302-C/3692, DATED 06-06-2018 FROM GNIDA AREA SHEET SR R et
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